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Abstract of the P-rooeeding8 of tlle Ootmcii of tile Governol' General of India, 
(l8setnbled fot· tl~e purp08e of niakiuu Law8 and Regttlatiom; tmder the 
pl'ovisiott8 of the .Act of P(wliamellt 24 ~ 25 rw., cap. 67. 

The Gouncil met at Government House on Tuesday, the 22nd December 1874. 

PRESENT: 

His· Excellency the Viceroy and Governor General of India, G. H. S. I., 
presidmg. : t 

The Hon'ble B. H; Ellis. 
Major-General the Hon'ble Sir H. W. Norman, K. o. B. 
The Hon'ble A. Hobhouse, Q. o. 
The Hon'ble E. O. :8!!-yley,. o. B. I. 
The Hon'ble'Sir W.Muir, K. o. 8. I. 
The Hon'ble John Inglis, o. B. I. 
The Hon'ble R. A. I?alyell. 
The Hon'ble H. H. Sutherland. 
The Hon'ble J. R. Bullen Smith. 

PANJXB LAWS AOT AMENDMENT BILL. 
The Hon'ble MR. HOBHOUBE introduced the Bill for the better adminia-

tration of law in the Panjab, and moved that it be referred to a Select Oom-
mittee with instructions to report in six weeks. He said that the Oounoil' 
were aware that this Bill related to the rural Police of the Panjab. He woUld 

. now point out briefly how the Bill carried into effect the objects which he 
had mentioned at the last mooting as those for which it was designed. It 
effected those objects by way of supplementing the Panjab Laws Aot, and 
contained olauses which should fit into that Act. The prinoipal of these 
was the clause numbered 89 A, which gave the Local Government power 

. to make a number of rules whioh, as he had before stated, were necessary 
in order to adapt the existing system of Police to the exigencies of time 
and p1ace-rwes as to the localities in whioh .watchmen should exercise 
their powers; uto their several grades and the number of each grade; their 
appointment, suspension and dismissal: their. equipment and discipline, and 
the powcr of control over them; as to .the rate of their pay, and whether thoy 
should be paid out of cesses or funds leviable on villages, or whether by means 
of some special tax in money or grain to be imposed on persons residing or 
ewning property in the village. There were also two provisoes which were 



iu.tcnded to \'0S!\I'Vl" t.o !;lIe ht'\a.{hncll of villages ccrt.aiu powel's which they now 
OK,Ol'ejfH~(l. , In fact t,llo whole of t.he Inw lllHl the lilIes to he lunch"~ under it 
v,;cirHflllHHkll on tltl~ cxiloiUng Ill'/lctioe, ' We }ll'ol'os;ed to continue in the villa.ge 
hefl{lll1on the POW(\l' of nom:inl.ttion "Mel! they ]lOW cnjoY{lll, and. t.ho right, of 
8t.ntiug thoir viows nnd opinions rCbpecl.ing the CORses and taxes to bo levied for 
,the 811lll'orl; of t.he Poli(Jc. Uo llnc1er~t,oo(l from the Pa.nju.h authorities that 
that waf./ now donlJ. The villngOls were nlways cOIlsuUed as to the taxes to he 
levied for t.heir l'oUee. 

, Sectioll 3U B plaoed the villn,gc wll,t,olllllon uucle!' the Act ill the same l)osi-
t.ion ItS tll() gOlloru.l J>olie<) hlrespcct, of rceeiving 'nssist.ancofl'om all Hel' 
Majesty's RlIhjeetR. And seetion 39 C'was intended to providH for those l)laces 
which were not fmfficiont.ly advauced to he crect,cd into municipalities, hut. 
which wero a'hove the ordinary condition. of villages. They went by the llame 
of ka8balts, and it wns thought t.hat ill mauy of those IJlaces it would be good 
for them if the roliee were enrolled under the gelllwal Police Act" Vof 1861. 

All the otller se('.tio~s of the Bill wore subsidiary, except the last, which 
was nn amen(ling section, making a small amendment in seotion 50 of the 
Panjah Ill\ws Aet. It increased the fine for breaches of oertain regulations 
rego.l'dingtbe tru.ok.laws, the slaughter of kine, the entl'Y of armed men and 
vl\gro.uts into towns, and the like, from fifty rupees'to three hundred. rupees. 
rfhere was no other material altern.tion in section 60. 

ThB Motion was put and agreed to. 

The Hon'ble MR. HODllOUSE moved that the Bill be published in the 
. l'anjdIJ Gazette in English and Buch other languages as the Local Government 

might think clesirablo. 

The Motion was put and agreed to. 

NAfrrVE SOI~IERS' n.IGHTS AND LIADILITIES BILL. 
~ Major-General the Hon'ble Sm. R. W. NORHAN introduced the Bill to 

removedoubtB as to the rights and liabilities of certain Native Soldiers and 
" ," , " , . 

. moved tho.tit be rcfc;lrred to a Seleot Oommittee with instruotions to report in 
, a mont1l. He said t,hat he had already explained the nature and object of' thiS 
abort DiU. It was tl}(~refore unnecessary for him to Bay any thing more about 
it at pl'cscnt. 

The Motion was put and agreed to. .t 



NATIVE SOLDI:pRS';lUGIITSAN.D LIABILITIES. 2a9 

The following Solect Committees wel'O .named :-

. On Uw Rin for ~h.e, bett~r .•. 04~lj~~s~~yonqflawi~ 'th~;,P~~~~b~'rhe 
Hon'bIe :M:cSSl'S, InglIs and Dalycll and the Mover. . 

, . .., ., c.": ~. I 

On the Bill to relllo.Ve do.ubts as to. the l'1ghts and liabilities of certain 
Native Soldiers-The ~on'blo 1dessl's~ Hobhouse and'Dalyell and the Mover. 

~ \' r ' , 

The Council then adjo.urned to Tuesday, the 5th January 1875. 
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